Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 01/09/2026

(2016) 05 SC CK 0047
In the Supreme Court Of India
Case No : Petition(s) for Special Leave to Appeal (C) No(s). 33923 of 2012

M/s. Vedanta Aluminium Ltd. APPELLANT
Vs
State of Orissa & Ors. RESPONDENT

Date of Decision : 11-05-2016

Acts Referred:
Constitution of India, 1950 — Article 133

Citation : (2016) 05 SC CK 0047
Hon'ble Judges : T.S. Thakur, CJI;R. Banumathi;Uday Umesh Lalit, ]1].
Bench : Full Bench

Advocate : Rakesh Dwivedi, Sr. Adv, Mrs. Kirti Renu Mishra, Ms. Apoorva Garg,
Ms. Apurva Upmanyu, Maninder Singh, ASG, Jugal Kishore Gilda, Adv. Gen, Ms.
Sharmila Upadhyay, Ajay Aggarwal, Ms. Mallika Joshi, Rajan Narain, Chanchal
Kumar Ganguli, Ms. Narmada, Advocates, for the Respondent

Final Decision : Disposed Of

Judgement

1. Heard.

2. Learned counsel for the parties submit that the main appeals/petitions are all
ripe for listing before a larger Bench of Nine-Judges. They submit that instead of
dealing with the interim applications or directing any modification in the
arrangement already made, it would be more appropriate if the appeals/petitions
are set down for final hearing in the month of July 2016. We accordingly direct
that the papers shall be placed before the Hon'"ble Chief Justice for constituting
an appropriate Bench to hear the main appeals/petitions in the month of July
2016.

3. Mr. Harish N. Salve, learned senior counsel appearing for some of the
petitioners, submits that he would file a comprehensive compilation of his
submission on each one of the questions that have been referred for
determination by the larger Bench. This would include suggestions which other
counsel appearing in the connected matters may have to make including citing
the decided cases relied upon by them or any additional facets that they may like
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to project in support of their cases.

4. We accordingly permit Mr. Salve to file a common comprehensive compilation
of all submissions relevant to the points referred to for determination supported
by the decisions relied on behalf of the assessees concerned. Learned counsel for
the State Governments are similarly free to have the decisions relied upon by the
States to be included in the common Compilation to be filed by Mr. Salve.

5. We make it clear that apart from the comprehensive compilation which Mr.
Salve proposes to file, each one of the counsel for the parties to these appeals/
petitions shall file a brief of the submissions not exceeding 10 pages in each
case. The submission shall be filed within six weeks from today. We make it clear
that none of the counsel shall be permitted to seek any adjournment on the
dates fixed for hearing. No further notice regarding this need be issued by the
Registry. This order shall be uploaded on the official website of the Supreme
Court for information of all those who are not present today at this hearing.

6. The Registry shall club all the connected matters and list them for final
hearing before the larger Bench in the week commencing 18th July, 2016.
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